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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE
STATEMENT MADE BY SHr G. V.
KETKAR REGARDING THE PrLav oF
Natau RAm GODSE TO ASSASSINATE

MauaTMa GANDHI—cOntd,

Tae MINISTER or HOME AFFAIRS
(SErRt GuLzARILAL NaNDA): Sir, fol-
lowing the recent release of the three
convicts of the Mahatma Gandhi
Murder Case, certain reports have
appeared in the Press which have
caused intense pain and resentment.
According to these reports, which
have subsequently been confirmed by
the State Government, a meeting was
organised at Poona on November 12,
1964 1o felicitate two of the convicts—
Gopal Godse and Vishnu Karkare—on
their release. Presiding over the
meeting, Shri Ketkar, Editor of Tarun
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Bharat, claimed that he had known of
the intention of Nathuram Godse to
assassinate Mahatma Gandhi and had
conveyed this information to the late
Shri B. G. Kher, the then Chief Mini-
ster of Bombay, through Babu Kaka
Kanetkar. He is further reported to
have said that he had made an attempt
to dissuade Nathuram Godse from
carrying out his intention. Shri Ketkar
repeated the statement substantially
at another meeting held on November
15, 1964 at Poona to mark the death
anniversary of the assassin of Mahatma
Gandhi. Ag both Babu Kaka Kanetkar
and Shri Kher are now no more, it has
not been possible immediately to veri-
fy Shri Ketkar’s claim of having com-~
municated his knowledge of the inten-
tion to assassinate Gandhiji to Shri
Kher. Government are making a
thorough inquiry into the matter with
the help of old records and in consul-
tation with the Government of Maha-
rashtra.
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Whatever the truth or otherwise of
this matter, the fact that the death
anniversary of the assassin of one of
the greatest men of all times, whose
memory is highly venerated and cheri-
shed not only in this country but
throughout the world, should be ob-
served and that the other ex-convicts
should be felicitated on their release
at a public function has come as a pro-
found shock to the Government and
the people of this country. It is
amazing that an act so revolting to
human decency and the highest values
cherished by this ancient land since
the dawn of time should hold an
appeal even to an infinitesimal section
of our people.

Surr A. D, MANT (Madhya Pra-
desh): Sir, T would like to know from
the Home Minister whether he has
received a detailed report on what
happened at the meeting. According
to what has been published, Mr. Ketkar
disclosed that for about three months
prior to Gandhiji’'s murder, Nathuram
“used to discuss with me the pros and
cons” of his idea to kill Gandhiji. He
was opposed to the idea and “used to
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tell Nathuram to consider the conse-
quences, both social and political.”
Mr. Ketkar said that after the first
incident—this is important—(Madanlal
had exploded a bomb at Gandhiji’s
prayer meeting a few days before the
murder), Badage (who turned appro-
ver) had come to Poona and told him
(Mr. Ketkar) of “their future plans.”
Mr. Ketkar added that he thus knew
that they were going to kill Gandhiji.
As Mr. Ketkar said these things, Mr.
Gopal Godse asked him not to speak
“more about it.”” But Mr. Ketkar said
that “they will not arrest me now for
that.” Sir, I should like to ask the
Home Minister and the Leader of the
House, who happens to be here

Surr P. N. SAPRU (Uttar Pra-
desh): I did not follow the last sen-
tence.

SHRI A. D. MANI: The last sentence
was this. As Mr. Ketkar said these
things, Mr. Gopal Godse asked him not
to speak “more about it But Mr.
Ketkar said that “they will not arrest
me now for that.” Sir, I should like
to ask the Home Minister and the
Leader of the House, who is an emi-
nent Judge, whether under law the
conspiracy to kill Gandhiji ended with
the murder trial of Godse or the cons-
piracy is a continuing conspiracy. If
some persons had known more about
it, that fact should be ascertained from
them by the Government. It is not a
question of making an enquiry
through the Government of Bombay.
The person said that he knew about
the murder plan. I would like to ask
the Home Minister whether any
attempt has been made by the Gov-
ernment of India to ask Mr. Ketkar
to give all those details which he
knows.

Surr BHUPESH GUPTA
Bengal): Sir . .

Tue VICE-CHAIRMAN (Surr M. P.
BrARGAVA): There are some Members
who had given the notice. Would you
like to answer one by one or would
you hear them all and then reply?

(West
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Surr A. D. MANI: One by one, so
that he may not get confused.

994

Surt GULZARILAL NANDA: As
you like, Sir. So far as this particular
question is concerned, it is g matter
not of my opinion, but what the proper
legal course and possibilities would be
and I understand that it should be
possible to take action against a person
for having been an accessory before
the act. In that sense possibly the
conspiracy would not have terminated
at that point. But in this case how
exactly that has a bearing on the
situation, I am not able to say imme-
diately. We are in touch with the
Maharashtra Government. So far as
now ascertained, the position is that
this gentleman claims, of course,
knowledge, but also that he had tried
to dissuade this person and further
that he had tried to prevent such a
thing happening by giving an early
intimation to some persons who could
have done something about it.

Surr ABID ALI (Maharashtra); In
the notice which I had submitted, this
was also mentioned. I had requested
the Government to kindly mention
their reaction to the receptions which
are being organised for the ex-priso-
ners recently released. In this con-
nection, I would also request the hon.
Minister to let the House know about
the action they contemplate with re-
gard to what has been mentioned. In
this connection, as he knows, a copy of
the Bhagawat Gita and a picture of
Lord Krishna, which were with the
person who was hanged and a Bhaguva
Jhanda of the Hindu Maha Sabha,
which he had pinned on his shirt,
when he was hanged, were also dis-
played at this meeting. The photo of
the hanged Godse was decorated and
displayedq there. $Sir, in this connec-
tion it is known that the Government
of Maharashtra has sought the advice
of the Government of India. May T
know whether they have received their
communication and what they contem-
plate to do in this behalt? The situa-
#on is full of anxiety very much, net
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only of this Godse, but also the photo
of Mao 1s being decorated and display-
ed at many places. It 1s a very
serlous question that such traitors
should be going on 1n this wsy and
theiwr photog are displayed, decrated,
garlanded and respected. The Gov-
ernment has to be alert Of course, it
1s alert about 1t. But the House would
hke to know what 1s contemplated by
the Government, so that such things
are stopped.

(Interruptions)

Tue VICE-CHAIRMAN (Sar' M. P.
BuarGAvA): One by one. Let him
Teply to this.

Sart GULZARILAL NANDA From
what we have known from both press
reports and the other information that
we have obtamned, 1t 1s obvious that
‘what occurred there at that reception
can only be called 1n the nature of an
atrocious  manifestation of sn ugly
mentality bordering on insamity and I
cannot characterise 1t 1n terris less
severe. Now, what has to bte done
about 1t* What Government can do
1s merely one part. I see that there 1s
a report that Mr. Naik, the Chif Mini-
ster, told pressmen here yesterday that
the State Government would take
necessary action against those who had
recently arranged a public reception
at Poona to felicitate Gopal Godse and
Vishnu Karkare on their release from
prison, ete.

So, it appears that the Maharashtra
Government 15 considering this ques-
tion.

The other part of the quesiion was
about the dangers, the hazards that it
creates. I think the best answer to
that certainly is an awakened com-
munity sensitive to all these hap-
penings and therefore creating a wide-
spread feeling against such manifesta-
tion. That social awakening is really
the best and most adequate answer
for this. Whether anything 1in the
nature of a legal action 1s possible or
not I cannot say, but we are 1n touch
with the Maharashtra Government.
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We have not received any communi-
cation from them, which the hon.
Member referred to, but we shall
certamly be in touch with that Gov-
ernment, and any information or help
or advice that that Government seeks
from us certainly we shall be pre-
pared to give.

About the other thing which was
brought into this question, [ think
there may be some other occasion to
answer that unless the i1dea of the
hon. Member 15 that there are
mnstigations to violent activity which
are associated with certarn  names.
Wherever there i1s any violent acti-
vity, certainly we have to put 1t down
or any effort or attempt or any kind
of a feeling generated for that pur-
pose.

Sar1 CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Vice-Chairman, with
your permission I may read only a
few lLines of the report that appeared
in the Indian Express of November
15th;

“Several of those present offered
pooja to a photograph of Nathuram
Godse hung decoratively in an out-
line of undivided India. Those who
offered pooia included Gopal Godse,
Vishnu Karkare, both of whom
were sentenced to life imprison-
ment and were released last month
and.a freelance journalist.”

The report further says:

“Speakers on the occasion mclud-
mg Mr. N. G. Abhyankar, RSS
leader, Mr. P. V. Davare and Mrs.
Shantabai Gokhale said that Nathu-
ram was a “martyr”,

Mr. Abhyankar described Nathu-
ram as a ‘“true follower of Bhagwan
Krishna and Chatrapati Shivaji”.

I am more concerned about that -
aspect of the question. It i1s not only
that certain people held a reception
for Godse but these people are gulty
of a criminal offence for perpetuating
a cult of violence, a cult of political
assassination that Nathuram  Godse
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represents. It is not a question of
people getting awakened as the hon.
Home Minister has said. Ag it is a
criminal offence under the present
law of the land, why did mnot the
Government move in the matter, whe-
ther it is the Maharashtra Government
or the Union Government, to take
action against those persons who are
{rying to glorify a person who is the
symbol of political anarchy, who is the
symbol of political shame? This is
the supreme affront that the Indian
nation can face that the assassin of the
I'ather of the Nation is being glorified
as a martyr and indirectly people are
inciting that this cult of violence and
political assassination should continue.
It is a peculiar thing that the particu-
lar editor who is mentioned by the
Home Minister sendgs in a report to say
that the published reports of that
speech are generally correct. This is
a clear confession. I wonder why the
Home Ministry here and the Govern-
ment of Maharashtra did not move in
{he matter and arrest all those persons.
'Those persons who are preaching only
for economic interests of poor people,
are being dealt with under the
Defence of India Rules. But these
murderers who are preaching political
assassination are going scot-free, and
it is a very sorry affair that the Home
Minister should say that the people
should get awakened and boycott
these people and not see eye to eye
with them, May I know from the
Home Minister what positive, imme-
ciate action he is contemplating? Why
was no action taken? This is a criminal
offence under the present law of the
land.
N N

Sarr GULZARILAL NANDA: If
the hon. Member had followed my
earlier reply, he would have found an
answer to the question that he has
raised. I said that whatever has to
be done in the matter, legal action or
whatever it is, that is being consi-
dered by the Maharashtra Govern-
ment, and there is no question of any
Y:iind of consideration being given to
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any person who is culpable in this
matter. I said that in addifion it is.
the community which has to resist
and to see to it that such things are
not possible,

Sart BHUPESH GUPTA: Sir, there
are clearly twd things with which we
are concerned here: (1) disclosures
ahout the plan to murder Mahatma
Gandhi that were made at that parti-
cular meeting by Mr. Ketkar; (2) the
organisation of the reception itself.
With regard to the first, I should like
to make the following submission. I
should like to know the position of the
Government in the matter. At the
time of the assassination of Gandhiji
there was a feeling abroad that there
had been some dereliction of duty
somewhere, that he had not been given
the protection which should have
been given to him. Now this is a
startling revelation after all that. A
person publicly states that the inten-
tion to murder was communicated to
him and that he had also communica-
ted the same through an intermediary
to the then Chief Minister of the
Bombay State, and this report he has
owned up-—and Mr. Ketkar is there,
others may not be there. Am I to
understand that in view of the cir-
cumstances of the case and having
regard to the grave misgivings that
we had in 1948 when Gandhiji fell
to the assassin’s bullet, all that we
have to do is to find out things from
old records? Is it not a fit case for
a very high-powered enquiry into
the whole revelations that had been
made in order to find out whether
and in what manner the informa-
tion was received, the communication
about the intention was received by
Mr. Ketkar, what he did later on,
to whom he went, and so on? I
think that if it had been so much
talked about at that time, the would-
be murderer coming and talking to Mr,
Retkar, it is tantamount to an admi-
ssion that the matter had been dis-

cussed in a conspiratorial manner
amongst others also. What was the
Bombay Government doing at that

time? We would like to know whe-
ther the Bombay Government and the
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Central Government and the Central
intelligence had any inkling or indi-
cation with regard to such things.
This is very very important.

I think it is not enough for the
Union Home Minister today, after the
startling revelation that had been
made by Mr, Ketkar, to say that the
records will be looked into. The
country would like to be assured of a
thorough, searching enquiry into the
entire episode, the entire circumstan-
ces in order to find out whether there
was a deliberate dereliction of duty
on the part of some people, whether
some people in high authority sup-
pressed it after having got the news
through Mr. Ketkar directly or in-
directly. This is what I would like
to know. Therefore, I would suggest
here a high-powered enquiry into the
whole matter.

Tae VICE-CHAIRMAN (SurI M. P.
Buarcava): You have made your point
about a high-powered enquiry.

Sari BHUPESH GUPTA: 1 cannct
imagine this matter being treated in
this manner, the manner in which the
Central Government now wants to
treat it. Our suspicions have been
roused again, the country’s suspi-
cions have been roused again. I do
not know vshether Mr. Ketar hac been
summoned here to make his disclosures
or whether the Home Minister had
sent emissaries to Mr. Ketkar to get
statements from him as to what he
knew at that time, what he did, and
so on. Therefore, I charge the Gov-
ernment ¢f India of not moving in
this matter with the alertness and agi-
lity that are called for in a situation
of this kind. Secondly, with regard
to the reception, Mr. Naik’s state-
ment had been brought in. Whit Mr.
Naik said is rather shocking. Mr.
Naik made a statement. He said that
it was not organised by any party but
by only some individuals and asked,
“Why blame the party for some in-
dividuals’ action?” and so on.

Now, am I to understand that the
Bombay Government is going to deal
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with this matter properly? First of
all, we would like to know whether
the Government of Mr. Naik knew
about the proposal for holding a re-
ception which was held on the 12th.
We know from the newspapers that
invitations were sent, arrangements
had been made prior to that date, and
certainly there is a thing called In-
telligence there, the State Intelli-
gence, the Central Intelligence,
What were they doing? Did they
know that the plan was afoot in order
to organise a reception to felicitate
the murderers of Mahatma Gandhi on
the 12th of November? Arrangements
were made. And you see, the very
organisation of the meeting itself
would show that lots of things had
been done. It was not suddenly done
or too secretly done that the Govern-
ment could not have known about itf.
Therefore I take it that the Govern-
ment was in the know of things, that
some such thing was going to take
place. Why did not the Government
act before it was late? T would like
to know whether the Central Gov-
ernment was sent any report, what
the Central Intelligence or its subsi-
diary Bureau or whatever it is there
was doing in Bombay, what the Intel-
ligence of the Bombay Government
was doing, what the administration in
Poona, its police and CID were doing.
We would like to know these.

Secondly, when the meeting was in
progress, there was no interference
whatsoever; it went on. Do I under-
stand then that, when the news that
the meeting was in progress, that the
reception was being held, reached the
Government of Bombay did not send
any police or officials of the Govern-
ment to watch that particular meeting
and find things out? I would like to
know that thing also. If they were
present, what were they doing? If
they were not present on behalf of
the Government of Bombay or the
Poona Administration or the Poona
suthorities, why were they absent?
Therefore, there also we have very
strong grounds to complain against
the Bombay Government. I therefore



1001 Calling Attention to

[Shri Bhupesh Gupta.]

demand that the Central Government
should take the initiative in  this
matter wholly and fully and must not
leave things in the hands ot Mr. Naik.
Mr. Naik’s statement is utterly dis-
appointing. He has shown utter in-
competence in this matter. He did
not act even when the meeting was
in progress nor had he acted after the
thing was over. Now we are told that
some action will be taken after so
many days. Yet, it was open to them
to act immediately.

Therefore, I think that this is a very
serious matter, this holding of the
meeting. Imagine Mahatma Gandhi
is not just one person killed in India
among persons killed. It is not the
case of an ordinary assassin or a poli-
tical assassin. Mahatma Gandhi was
killed and the killers were these peo-
ple. There are no two Mahatma
Gandhis, there have not been two. And
we cannot think of such monstrous
killers and assassins as we say in
this particular case, and this is how
the Gévernment of India is reacting
to this matter. And the hon. Minister
says, the nation’s conscience will be
roused. Yes, the nation’s conscience
has been roused. But we should like
to know what the nation is getting
from the Government of India and the

administration of the State Govern-

ment which are financed by the na-
tion. I should like to know whether
they, after having failed to protect
Mahatma Gandhi’s life, are today
going to allow these kinds of things.
All these things have to be explained.

Surr ABID ALI:
Mao.

And also about

TueE VICE-CHAIRMAN (Surr M. P.
BHARGAVA): The Home Minister.

SR ABID ALI: Do not forget him.

Surr GUL.ZARILAL NANDA: If
the intensitv of feelings on a subject
is to be judged only by the pitch of
one’s voice, he may score over me
but I cannot, I do not have words to
say. But yersonally, I can myself
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feel it. I think as if that scene of
murder is being enacted before wus.
again when I read about that meeting.
and the description of what had
occurred there. But what is to be done?
This question arose in some form even
at the time ot the trial. I have be-
fore me the judgment of the High
Court. When this point was raised
—not in the context of any information
that this gentleman got or gave to
anybody—it was then urged that
some persons in authority in the Bom-
bay Government then had not
acted in time. This question was very
thoroughly dealt with, examined, and
the Court pronounced that all that
was possible in those circumstances:
was done. Therefore, I am now
taking the one point which the hon.
Member raised, as to what the Gov-
erament then did. There are speci-
file pronouncements on that subject.
The Maharashtra Government and
ourselves are in close contact about
this, We have instituted, started,
initiated a search into the records and
everything possible, anything, any
clue that could be obtained from it,
will certainly be obtaineq and simi-
larly, the Maharashtra Government
are also engaged in this. Whatever
it may lead to, whatever kind of en-
quiry is left to be pursued, well, that
is going to be taken up. And as far
as any action by the Maharashira
Government! is iconcerned,as I said,
Sir, we are awaiting the reply of the
Maharashtra Government,

Sgrt D, THENGARI (Uttar Pra-
desh): On behalf of the Jana Sangh,
I strongly condemn the statement of
Mr. Ketkar and the functions held at
Poona on the 12th and 15th of this
month. The Jana Sangh would sup-
port every move of the Government of
India when it deals firmly with all the
culprits who believe in violence as a
method of revolution, whether those
culprits proceed from Poona or Telen-
gana,

100>

Then there are certain questions;
Sir. Is the Government aware that Mr.
Ketkar

(Interruptions)
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Tae VICE-CHAIRMAN (Surr M. P.

BHaRrRGAVA): Go on with your ques-
tions.
SHrr D. THENGARI: Is the Gov-

ernment aware that Mr, Ketkar subse-
quent to his statement that has heen
referred to resigned from the ed tor-
ship of “The Tarun Bharat’?

AN Hon. MEMBER: Yes.
(Interruptions)

SHrr A. D. MANI: Let
questions.

him ask

Surt D. THENGARI: Again, may
I know whether Mr. N. G. Abhysnkar
whose statement has been referred to

has resigned from the Rashtriya
Swayam  Sewak Sangh after this
statement?

Again, Sir, may I know whether
the Government is aware of the state-
ment by Mr. M. G. Kanitkar, son of
Mr. Balukaka Kanitkar, in the course
of which he stated that the Govern-
ment wag forewarned by Mr.
Balukaka Kanitkar and was urged to
take precautions?

Surt GULZARILAL NANDA: Sir,
the hon. Member chooses to giv: this
information.

Surt P. RAMAMURTI (Maceras):
I would like to know whether the
Government has enquired into the
fact of the allegation that he had
given that information to the lae Mr.
B. G. Kher. Has the Government got
anything definite to say on that mat-
ter? And has the Home M nister
found out anything from the records
of the Central Government to say that
such information was received hy the
Central Government?

Surt GULZARILAL NANDA: 1t is
now available; there is no clue to that
at all. m e}

SHrr B. K. P. SINHA (Bihar': The
statement of Mr. Ketkar, if reported
correctly, splits up his knowled ze into
two parts. The first part was when
he was informed in the beginn ng, he

matter of urgent 1004-
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vaguely had the notion that there

was a vague idea—in their mind to
murder Mahatma Gandhi, Secondly,
when there was the bomb explosion,
then he became definite that the plan
was going to be executed. I would
like to know whether the communica-
tion that he sent was in between these
two stages or after he had formed
the definite opinion after the bomb
blast that there was a definite plan
to murder Mahatma Gandhi., When
was that information 2ent? Was there
anything specific and definite in that
information that a full-fledged plan.
had been hatched and was going to
be executed to murder Mahatma
Gandhi? That is part number one.

Number two is this. I hope that the
hon. Minister for Home Affairs is
aware that while in civil law a period
of limitation is prescribed for action,
under the Indian criminal law no pe-
riod of limitation is prescribed for
prosecutions for criminal actions. In
the circumstances, does he realise that
even now, whether 17 years or even
70 years might have elapsed, if a
crime has been committed, people
can be brought before a court of law
and tried and punishment can be
meted out to them?

Suri GULZARILAL NANDA: We
shall endeavour to obtain  precise
information on the aspects mentioned
by the hon. Member. With regard to
the latter part of it, I have already
myself stated that it should be so.

Tue VICE-CHAIRMAN (Suri M. P.
BHARGAVA): Mr. Abdul Ghani, you will
get your chance. Please sit down.

Surr G. RAMACHANDRAN (Nomi-
nated): The Home Minister’s state-
ment was full of very high sentiments.
I listened with profound regard to the
fine statement he made. I only mis~
sed one thing in that statement, and
that was the quick ring of action.
Even later, when some hon. Members
from this side challenged the Home-
Minister, he said, “Yes, this is true.
But the whole problem is what shall’

~
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we do?” That is just the crux of the
whole problem. My friamd, Mr.
Chandra Shekhar, said it is not the

particular event that rouses  dis-
‘tress and unhappiness and, if I
may say so, Strong resentment
in the minds of the people. How
did this happen? My friend, Mr.
Bhupesh Gupta, with whom for
-once ] thought I was in agreement

today—had a passionate ring in what
he was saying and the manner in
which he brought up the subject. He
analysed the matter there must have
been the ndiice' of the meeting, there
must have been preparations for the
meeting. He analysed the whole
thing like a lawyer, brilliantly,

‘Some Hon. MEMBERS: He is a
lawyer.
Tue VICE-CHAIRMAN (Smrr M. P.

BuArGava): What is your point, Mr.
Ramachandran?
Surt G. RAMACHANDRAN: 1 am

coming to that.

Tue VICE-CHAIRMAN (Srt M. P.
BHARGAVA): Please make your point.
Do not repeat what has already been
said.

Surt G. RAMACHANDRAN: One of
the major things he mentioned has
to be repeated that the statement of
«the Chief Minister of Maharashtra
was wholly disappointing, and some-
¢hing has to be done with that kind
of a statement. 1 want to go a little
«deeper into thig matter. Many years
after the event this thing comes
up again. If it reveals anythinz
it reveals this that there is a
cancer in the body-politic of this
country. It is persisting and it
is going to persist unless something
is done about it. What can be
vdone? The Home Minister may
take penal action, But I say just
«penal action is not going to solve this
problem. It is a problem of the cul-
ture and conduct in the national life
of a great people, What has become
-apsolutely necessary is to study this

[ RAJYA SABHA ]
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phenomenon? Who are behind this
whole thing, this whole phenome-
non, because it appears there are

people keeping this cancer alive in
the body-politic of India. We have
to approach this problem—and if I
may say so with our Education Minis-
ter sitting here-—from an educational
angle, This is an educational prob-
lem. Have we edycated the youth
of Maharashtra and India against this
cancer? Have we educated our young
people to reject this kind of poison
in the life of our people? Let us
organise a project of study. Let the
Educafion Minister take it un., Tet
the Home Minister take it up. Let
there be a complete study of this
phenomenon in Poona and roundabout.
On behalf of the Gandhi Peace Founda-
tion, of which the Chairman is sitting
here, and of which I have the honour
to be the Secretary, we offer to asso-
ciate ourselves, not in order to take
any penal action, not in order to
punish anybody, but to go into the
roots of the matter to find out why this
phenomenon ig persisting in the life of
a section of our people. If we do not
do that, we will be guilty of high

treason against the people and the
Republic.
Tue VICE-CHAIRMAN (Sur1 M. P.

BHARGAVA): Any reply?

Surr GULZARILAL NANDA: Tt
does not call for any reply because
I fully reciprocate the sentiments and
that is what I started with. I agree,
Sir, that this poison persists. There
is evidence of it concentrated some-
where and thinner somewhere else,
and it has to be dealt with by govern-
mental action whatever possible.

Surr G. RAMACHANDRAN: If you
knew that this poison was persisting,
what did you do about it?

SHrr GULZARILAL NANDA: We
took several steps, for example, na-
tional integration, emotional integra-
tion and also dealing with communa-
lism, rapid communalism from what-
ever source it comes and in whatever
form it comes. I have been trying
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to study this And I think the hon
Member and the nstitution whici he
1epresents, along with others, will
mitiate a big movement in the coun-
try And wc shall be all in it

SHRI DEOKINANDAN NARAYAN
(Maharashtra) May I know, Sir, 1if
the Government 1s aware that ai the
reception meeting there was reac the
will of Mr Godse? Will the Govern-
ment secure that will and place t on
the Table of the House? There 1+ an-
other thing After the will was read
out, oaths were taken that they would
further the expectations of the oath
That means, the persistence of the
cult of Mr Godse That is my one
question

My another question 1s that Mr
Ketkar, who was the editor of Tarun
Bharat, has not resigned but he was
made to resign But I would lice to
know 1f Mr Ketkar was not the editor
of Kesar: when Mahatma Gandh: was
murdered And before that event, were
not articles irritating the people writ-~
ten bv Mr XKetkar, though not ez actly
encouraging the murder of Mahatma
Gandhi  but spreading disaffection
against him

SHrr ABID ALI Hatred not
disaffection

only

Surr DEOKINANDAN NARAYAN
I withdraw the word “disaffection”
It should be “hatred” Replace 1t by
“hatred”

The third question 1~ when his
event, thig reception took place
according to mv information, more

than 500 cards were distributed How
15 1t *hat the police did not come to
know of them”® And when that meet-
ing was held, 1t was attended by not
lesg than 300 persons How 1s t tha
the police i1ntelligence depaitment
could not come to know of 1t?

My fourth question 1s that Shr
Thengar: referred to Shr1 N G
Abhyankar who attended the meeting
He was and he 1s the leader of RS S

[ 24 NOV 1964 ]
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He resigned In his resignation he
has stated that he 15 resigning simply
because his speech there may not
embarrass the position of RSS Not
that he has given up his views He
hag sta eq therein that his views are
there, and that whatever he spoke 1n
the meeting a:¢ his correct views But
he said that he was resigning simply
because his gpeech might no em-
barrass the position of RS S
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And my last question 15 Will the
Government when 1t goes 1nto a
thorough enquiry, also go mnto this
ma ter that how far RSS was con-
nected with this event when its lead-
ers were present there and they also
took active part mn 1t

Surt GULZARILAL NANDA I am
grateful o the hon Member for some
information given which was a repe-
tition of what other Members had
said

Surr R S KHANDEKAR (Madhya
Pradesh) I want to ask one or two
questions Firstly, may I know, Sir,
why these wo convicts were released
when their application was pending 1n
the Supreme Couit? I, the Govern-
ment not aware of an earlier Suprem~
Court decision regarding the interpre-
tation of *heiwr claims? Therefore I
want to know why they were released
at all Why did the Government not
wailt for the final disposal of their
application in the Supreme Court?

Secondlv—this 1s a repetition—may
I know, Sit, whether the Government
have found out from ther~ records
where 1t was suggested, during the
trial also and 1t appeared 1n the news-
papers also, that the Maharashtra
Government had ieferred the matter
to the Central Government” They
had also prior information about this
May I know Sir, whether the Gov-
ernment have examined their old
record after i1t appeared in the news-
papers?

Tue VICE-CHAIRMAN (Srr M P
BHARGAVA) Please repeat your
second part of the question
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Sur1 R. S, KHANDEKAR: The first |
part of the question is why they were
released. The second part is that
there were reports in newspapers that
even the Maharashtra Government—
the then Bombay Government—
referred the matfer to the Central
Government, I should like to know
whether the Government of India
have searched their old record regard-
ing this matter. As the hon. Minister
said, something of this came in at the
time of evidence during the murder
trial. But apart from it, whether now
the Government have searched their
own old record and found out whe- |
ther they had received prior intimation ‘
from the Maharashtra Government
and, if so, what did they do with that
information? }

SHRI GULZARITLAL  NANDA: |
About the first par* of the question, !
thig release occurreq as in the normal
course, Under the present rules what- !
ever is the normal action that was )
taken. ;

il

't

Secondly, about the other thing, the
information which the hon. Member ;
wants—he referred to the judgment— |
I have already stated, Sir, that we are |
trying to search for any piece of
information that may be available in
this connection.

Pror. M. B, LAL (Uttar Pradesh):
Sir, I wish to ask two or three ques-
tions. Mr. Ketkar hag tried to prove
his innocence by two statements. The

first is that he tried to dissuade
Mr, Godse from committing the
murder, and the second is that

communicated the news to some one in
authority in Bombay, that a thing
like that was going to happen. But the
fact tha* he presided over the meeting |
indicates that he is not so innocent as '
he tries to prove himself to be. Just |
now a Member of Parliament also l‘
revealed to us that at that time he had ‘
written a number of articles inciting
hatred against Mahatma Gandhi.
Therefore, 1 feel, Sit. that he cannot |
be taken as a very ihnoccent person.

e |
4
|
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The second poin' that I wish to
point out is this. Now we know a
person who says he knows about the
conspiracy. Is it not time for us to
insti'ute another enquiry and force
him to place all the facts before that
enquiry committee and institute a
thorough enquiry into the conduct of
those who are noted to be involved in
this matter? Sir, as a Member of
Parliament, I am not prepared to
condemn the then Government of
Bombay outright. But I do feel that
an enquiry is needed. 1 have great
regard for Mr. Kher who was then the
Chief Minister of Bombay and 1 am
perfectly sure that he must not have
been a party to any complacency in
this matter. But his own name
requires to be cleared and a thorough
enquiry has to be made so that it may
be possible for us to say *hat while
such a horrible incident happened,
that man who was associated with
Mahatma Gandhi for so many years,
should not be accused of complacency
in the matter. If unfortunately, being
engaged in many other matters, he
got himself involved in complacency,
then the poor man, with due respect
to him, will have to suffer from the
verdict of that enquiry. 1 feel that
the question is not merely that of the
Government of Bombay. The question
is of those who were involved in that
conspiracy, and I feel that in the
United States of America and other
places high-power enquiries are held
afier many years, when a clue is found
out.
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The second thing to which I wish to
invite the atten‘ion of the Govern-
ment is whether this reception to
assassins and the worship of assassins
is allowed under our law or is not
allowed under our law. This is a very
important ques‘ion. The question is
whether a person who had assassi-
nated another person snd has been
convicted by a law court for assassi-
nation, can be welcomed, the way he
was there welcomed and whether
persons who are sentenced for assassi-
nation by a competent court can be
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de.fied the way Mr. Godse was deified
on that day. And just now g person
asked, “Why not?” Perhaps he was
saving it as a joke But if it is a fact,
then 1 would request the Government
t¢ look into the matter, whether the
law needs to be revised in this respect
or no'. The hon. Home Minister is
in no way less concerned than myself
in this matter, the Home Minister
was more closely associated with
Mahatma Gandhi than I was,—still 1
am sorry to say that he has not given
us the impression that he wishes to
move in the matter with the neccssary
speed.

Surr GULZARILAL NANDA: How
do I move? I cannot move out to him
and shake hands with him. Anyway,
as I said, I am moving I agree that
my glorification of such hideoug crimeg
1s certainly a heinous act if not a
crime in itself. My hon. colleague
sitting here may know more about the

precise intent of the law «n the
subject. But I say it is hideous, this
glorification of such murders and

such acts, any act of assassination of
any person—nothing to speak of a
person like Mahatma Gandhi.

Regarding the other part of what
he said, about his suggestion that he
has made for an enquiry, certainly it
is being vigorously pursued, I would
only rather request hon. Members and
say let us not anticipate He said
something may go against Mr.
Kher .

Pror, M. B. LAL: I am not antici-

pating. I wish his position to be
cleared.
SHRT GULZARILAL NANDA 1t is

not necessary. Whatever is needed is
going to be done in this matter

Pror. M. B. LAL: Will it be possible
for the Leader of the House to give
some opinion on the legal aspect of
the question? _

Tue VICE-CHAIRMAN (Sar: M. P.
Buargava): This is not the occasion.
Mr. Gujral.

[ 24 NOV, 1964 ]
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Surr I. K. GUIRAL (Delhi): While
I am one of those who have been
considerably satisfied with the feelings
expressed by the Home Minister, I
only like to remind him that when
Gandhiji was murdered g particular
organisation wag banned because we
felt that it was giving way and giving
expression to certain trends in life
which are not healthy for democratic
growth. Later on that party was
again legalised on the understanding
that they had given up their methods.
Now a prominent leader of theirs goes
and delivers speeches and participates
actively and perhaps took over him-
self. Later on he resigns from that
party. The question I wish to put Sir,
is this, In view of the fact that such
extreme communal parties have for
long past given vent to, have ex-
pressed their views with hatred, have
even preached hatred, would the Gov-
ernment now consider taking active
steps against their modus operands,
particularly the indoctrination which
they do to the young children in the
mornings? Would the Government
see to it that this particular type or
cult, not only of hatred but of
Fascism, is now nipped in the bud.
On this incident 1 will just read out
what has appeared in a local Urdu
paper, It ig like this:
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[Shri 1. K. Gujral.)

)l o W i - 5 b
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qede qAxiger fogeam #1 @ A
ferg MRraal  FT 9T I AW
¥ AW fpar 1 57T B 97 qEAL HA
@ § UET T JIF AT F Hre7
’Sﬂ' Udo STo TAGFHL, %ﬁa'}o?‘To Eﬁ%,
< fafest areat v Mg srifae ot |
g Tl o T YR ar 1
aREEY Y3l % LR AR Four
T GITIfT foraTiy &7 g==r Wad 4T |
TrTer T /T FLET 7 Jq ¥ 799
#B AAFTT s w7 ]

orh &S Loy gy &a¥ye ()
Sa) S ¢Rhe Jﬁw It ad ‘.—!yu,; $aiad

Sir, the simile may not apply, but
I only want to bring to your notice
that whenever Fascism . . . .

9 T st kheed o o pd
Uald Jgigd Sl WLe fre gl o gyl
Shed y oW &GS Syl - e
oy 9ak &S LS o sl o8 - e
C o It e pl 02 ke
s oadd o - W e e
ol 695 A e Jem D o yfyS

et = A5 ey

Tue VICE-CHAIRMAN (Ser1 M. P.
BHARGAVA): What is the name of that
paper?

Surr 1. K. GUJRAL: Pratap, dated
the 17th November.

Surr P. N. SAPRU: An enquiry
should be made.

Surt . K. GUJRAL: Whenever
Fascism is allowed to raise its head
in democratic countries, these are the
beginning symptoms, and if democracy
does not rise in good time and curb
them, then it becomes dangerous. 1
suggest that the Government should
take strong action in this matter. 1
should also like the Home Minister to
assure us that not only will he take
strong action but “hat it will not be
left to the State Government alone
ang that he also intends t{o see that
such communal parties which are the
breeding grounds of hatred and
Fascism are also dealt with properly.

vz aFQa qqTw YR AW
AT AT F1 Fieg e A ¥ gEgar
Faq ¥ qaT TR aE A7 | qEEr
Ararar awEr & faafasr & gaFe gd
ff | *% goEro T AT IWIFAT F
AT & T TISH FT T AT &7
#T 1 FTH M Mg, faey FET
i faezy go Fo FXATTEHT FAfAEE
mfea 4 1 TR M F OF B
T § 79 UAH qHIAT T HTGATE
o & Faat g7, 7 g ao 43 & {13
AEY afew Wad §S F AT WG FI@T
farg G gaqrg FY SITa 1 TFAYE g fas
FLFEL T AT TIqr, W FOT &7

Surt GULZARILAL NANDA: The
question of communal parties is
being considered separately. The
parties which promote communal
hatred is a separate question which hag
to be considered.

) +[ 1 Hindi translni-tération.
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7 E ¥ A g3 AT 2T a0 F7 T
41 AT g% qHF Jezer 797 R JT AFTAST
AT J FAT CFA AT | 7. 97 A8 AT
L IE AMAEATEHT ST AT w@q
AIF I F AT 2 TAFT w907 gAY A
F1 HATR & a2 g2 | JaT 918 gL a7
Ta faafasr # gam A s a7 TE -
ArET ST & Iry AT gf oy ? ]
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+[ ] Hindj transliteration.
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FOmYT ¥ I &) FUN AT A
¥ AT qread @ g FHE ar

& & AWM A AR qImAT F AT ST
F Fq9 TCA F AT IEE & WE ©
®R ggf g d WEHT I AR
F fag wg g sk 3@ WX
Taade e Ifear F R & odr
A AEr 48 8 @ wmw
g g fEemr ®v s et o &
AETFT 4T T T #qF HOH O T
grEmEdr w3 3T Tifgy ) e gy
&t arq grad AT & @ T WA Ry
HT A GrHY IO |

1

@O A § 98 FEAT AqrEdT §
fe = My w1 e i F A
foFgr a7 + g8 I FT AT TR
¥ mfas s faar s =ifgy o 24
feAi feedt @va 9w wErfage &
adt  gawrdmw fusl o7 fow ¥ =g
gag gararfs T ard e avad
¥ g wf oY A% 39 F g T A0
Yy g Ay Ffad a9
qufl}

Suri N. SRI RAMA REDDY
(Madras): Sir, the crux of the prob-
lem is this, T would like to know what
organisation or organisations were
behind the reception, or what
political organisations had organised
the reception to these assassins of
Mahatma Gandhi, That is the most
important thing, Sir, that this House
should know. And when the informa-
tion about the political organisations
that organised this reception is known,
wha* action is proposed to be taken to
deal with these organisations? 1
would like to know.

SHrRr P. N,
Chairman . . .

THE VICE-CHAIRMAN (SHrRI M. P.
Bnarcava): There are others, Your
turn will come.

SAPRU: Mr. Vice-
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Sur1 GULZARILAL NANDA-
Whatever 1s necessary will be done

st fafeew feme ®q (ReA
q_W) . FAT AT 7T ST g TIAH
FY FO FO 5 wefaar #y g4 F
qo | & AT FAqAT F1 vezfaar At
AT FT QU TF ALY qaamar v g 7
7T Tafay adr Fganr fs o arEn
FIWQET A9 A8 a4 fag & 419 9%
IART  FAT F ML ST FT H/CAT
TTRAfTE FaTT QI w ?

@l A ¥ 9g g Aea g
fg ag mar e st faad 1g
ST FT gATFT A AT P AW W
g qudr faer, ag et @ fue,
AfFT  IAFT AF  AGIT BT A A®
i & qaamy @ ?

gL T & 78 LOAT ATRAT g
f& oror o= f Fw & e o i
gr,avag mATguim T 2 ag
ST & FATX FTINAGATE 1 FHT
M T AATAg w1 fAwer F, Iaw o
gfefasem feueaz § AR a8 W @<
FT R a8 faw a8 8 F i gu gy
F, TN F, g3 §7 favarw
¥ @l F g W oEAR B
qa; ST AR FE SF AT aeemdT
wq fF Aeh #1795 aqar frar e
fs wfaT agrent ardY St #7 g 71
qq TS FTATHAR A wfg el
AT, IR AT fFd wfgsaw &
g g% frar wmmr . wRad &
I HT AT ZT FAT §

oqY ARAA HA AT 3T TS

DEFIGATH AAT 7 fa9 o @zq @

TE & UF A= 9 AA grar g fw

AFIT QIET 7 A1 §9 Fel, for7 9710

w1 z9erT fwar, {99 w@amr #61

IAMAT, 9§ TH gl fag & 1 ar am
S
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el 5@ atg & g & S e e
f& T@ T9q FT Tl § a1 HA
AW ATFATT 97 UT FEAT & | 3qiqw
IFr ot W) |9 qifear 3@ G| ¥
arfae & SR 5 gw gAY F1E i
Tgr g 3 fowsr 7eT wiesr 7 O,
AY FZT FEET arq gnr |
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off IzaAUT FFIUT TS (7T
weg) - F gEAT ¥ T AT g
g % meraT et St &7 A F g
ag TiFEH F a9 7 AW F 9|
A AR FES WL FATET AT 9,
A TGS WG F FA a4 §, AW X
=T AGEFT T T FAA (FAT 9
zafAy tow &n 3 Faw @ 9@ %
TEI W g7 T, A1 T gEEa
F1 Y o F T A T I DL
Z AT 3A&7 Sff Ay £t gleefads
2 3T 9T T FIT AL T@AT & AT WY °
Fifn 7 fa% qaT § 7w ga=e g afew
Fq SATATT &1 ST 8T 9T |
T E W AW AU F qEE Wi
FT FAATS & AR 3T TG & AN T
qry IF & | AT OF AW 9T HET AT
Yt ST 1T =\ I Mo TdHo
wqe & foorga a9t 7 %7 fqmr @y,
I IAFT FATGATT T IFT 7 §
oY 9 F19 7 W 2 | giae 3h
gEAT & Ty gveATEd § MF W AG &
T F UL FE AL TGy AT A

o ARAR WIA AET Tg FIT
aqT A oty M7 fae o Seer
FIY AT AT AGT 2 | FeT IF A
araey g, § TH A9 # qgd T
TAAAT g AW FA 97 ZH FS AAT
w ® |
SHrRi P N SAPRU- Mr Vice-

Chairman, what I would like to say 1s
that the matter 1s of a most serious

! character and tht)a inquiry should be

¢
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of a high-powered character. 1t would
be desirable to have a judicial inquiry
or quasi-judicial inquiry such as they
had in the United States under the
chairmanship of Chief Justice Earl
Warren into the assassination of
President Kennedy. I think the
inquiry should not be left in the hands
of the police only,

SHr1 GULZARILAL NANDA: This
will be kept in view.

Surr LOKANATH MISRA (Orissa):
Mr. Vice-Chairman, as I gather, Mr.
Ketkar has been naming two persons,
who are no more to whom he had
passed on the information. One is
Mr. Kher and the other js Babu Kaka
Kantekar. But both of them are no
more and it may be that he is trying
to get away by saying that he haa
passed on the information to persons
who can never now be consulted about
the mat‘er about whether he had
passed on any . such information.
Because he knew that the things were
developing according to the designs
of the murderers, did he think it
proper to pass on the information to
the Centre? Or, is there any ecvidence
here at the¢ Centre now to show that
he absolved at least himself of the
responsibili y of keeping secret such
an important information? This is ane
The second is whether the meeting in
Poona hag taken place in a public
premises or in a private premises, If
it had taken ©place in a public

GMGIPND—RS—1013RS—5-2-65—550
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premises, I think the Maharashtra
police faileq completely in their duty
as they did not obstruct it. (Interrup-
tions) I would charge the police for not
having prevented such an objectionable
assembly carrying on objectional pro-
reedings in a public place. If the
Irtelligence Depariment had failed, the
police should not have failed. The Dis-
trict Magistrate should not have failed.
The $.D.0. should not have failed,
because they were all persons who
could have taken action on the spot.
What happened to them? Why was this
pa-ticular meeting, which was thought
te be objectionable, not prevented?
Why was such an unlawful assembly
allowed to proceeg with such an
obicctionable affair?

Surt GUI.ZARILAL NANDA: These
questions have been raised by other
Mambhers also, but I must add this that
whatever may be said by this gentle-
man in defence, that he had communi-
cated this information, there is no
answe. to this that he again asso-
ciated himself with g similar function
subsequently. Therefore it reveals his
spirit.

Tue VICE-CHAIRMAN (Surr M, P.
BHARGAVA) : The House stands
cdjourned till 11 a.m. tomorrow,

The House then adjourned
at five of the clock till eleven
of the clock on Wednesday,
the 25th November, 1964.



